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O R D E R 

 
09.04.2018   -  This appeal has been preferred by the appellant against the 

order dated 28.11.2017 passed by the National Company Law Tribunal, Mumbai 

Bench, Mumbai (hereinafter referred to as the Tribunal).  Though the certified 

free copy of the impugned order was supplied on 19th December, 2017 but it has 

been filed on 26th March, 2018, after delay of 52 days beyond the statutory period 

of 45 days of preferring the appeal.  In view of the fact that the appeal has been 

preferred after 52 days beyond the statutory period of 45 days of preferring the 

appeal, in view of sub-section (3) of Section 421 of the Companies Act, 2013 we 

hold that this Appellate Tribunal has no jurisdiction to condone the delay. 

The appeal is accordingly dismissed being barred by limitation. 
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